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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/709/2017 /ARE-13 M.S. Building,
Dr.B.R. Ambedkar Road,

Bangalore-56001,
Date: 28/08/2019.

. Present:
Patil MohanKumar Bhimanagouda
Additional Registrar Enquiries-13,

Karnataka Lokayukta,
Bangalore.

::  ENQUIRY REPORT ::

Sub:- Departmental Enquiry against,
Smt. Almas, Panchayath Development
Officer, Bijjavara Grama Panchayath,
Madhugiri Taluk, Tumkur District-reg.

Ref :-1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BD/1011/2016/ARLO-1,
Dtd.25/02/2017.

2) Govt Order No.rgews/248/me@oze/2017,

Bengaluru dated: 06/04 /2017 and its
Corrigendum dated 04/09/2017.

3) Nomination Order No.UPLOK-2/DE /
709/2017, Bengaluru, Dated:27/05/2017.
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1. This departmental enquiry is directed against Smt. Almas,
Panchayath Development Officer, Bijjavara Grama Panchayath,
Madhugiri Taluk, Tumkur District (herein after referred to as the
Delinquent Government Official in short “DGO” respectively).



2. After completion of the investigation a report U/sec. 12(3) of the
Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3. Inview of the Government Order cited above at reference-2, the
Hon’ble Upa Lokayukta-2, vide order dated 27/05/2017 cited
above at reference-3, nominated Additional Registrar of Enquiries-4
of the office of the Karnataka Lokayukta as the enquiry officer to
frame charges and to conduct enquiry against the aforesaid DGO.
Additional Registrar Enquiries-4 prepared Articles of Charge,
Statement of Imputations of mis-conduct, list of documents
proposed to be relied and list of witnesses proposed to be examined
in support of Articles of Charge. Copies of same were issued to the
DGO calling upon her to appear before this Authority and to submit

written statement of her defence.

4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers /2018 of
Registrar, Karnataka Lokayukta Dated 06 /08/2018 this enquiry file
was transferred from ARE-4 to ARE-13.

S. The Articles of Charges framed by ARE-4 against the DGO is as

below:
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15.  In the Government order the name of the DGO was wrongly
shown as Sri. Almas instead of Smt. Almas. Later on with the
permission of Hon’ble Upa Lokayukta-2 Corrigendum was obtained
from the Government of 04/09/2017 and the name of the DGO has
been corrected as Smt. Almas. The DGO appeared before this
Enquiry Authority on 07/08/2017 and on the same day her First
Oral Statement was recorded U/Rule 11(9) of KCS (CC &A) Rules
1957. The DGO pleaded not guilty and claimed to hold an enquiry.
Subsequently the DGO has filed her written statement of defence by
denying the articles of charge and statement of imputations

contending that, there is no such evidence to prove that, she has



committed misconduct U/Rule 3(1) of KCS (Conduct) Rules, 1966.
Accordingly, she prayed to exonerate her from the charge framed in

this case.

16. In order to substantiate the charge, the Disciplinary Authority
examined one witness as PW-1 and got marked documents at Ex.P-1

to P-6 and closed the evidence.

17. After closing the case of the Disciplinary Authority, the Second
Oral Statement of DGO was recorded as required U/Rule 11 (16) of
KCS (CC & A) Rules, 1957 and wherein she has submitted that, the
witness has deposed falsely against her. The DGO got herself
examined as DW-1, produced the documents at Ex.D-1 to D-5 and
closed her side. Since the DGO had led defence evidence, the
questioning of the DGO as required U/Rule 11(18) of KCS (CC & A)
Rules, 1957 was dispensed.

18. Advocate for DGO submitted her written submission. The

Presenting Officer submitted oral arguments.

19. Upon consideration of the charge leveled against the DGO, the
evidence led by the Disciplinary Authority by way of oral and
documentary evidence and the written submissions, the only point

that arises for my consideration is as under:

707/13



Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that, the
DGO Smt. Almas, who was working as PDO of
Bijjavara Grama Panchayath, Taluka
Madhugiri, District Tumkur, in the year 2013-14
under the Swacha Bharath Abhiyana Scheme, in
B.C Palya Village three beneficiaries by name
Smt. Sannahanumakka, Smt. Narasamma and
Smt. Jayamma were selected under the Swacha
Bharath Abhiyana Scheme for the construction
of toilets and Rs.8,900/- each was to be granted,
however the DGO had distributed only Rs.4,700/-
each through cheques, but the DGO had not
distributed the remaining amount of Rs. 4,200/-
each, the DGO had given lame excuses that due
to technical problem the amount could not be
transferred to the beneficiaries, however the
DGO has not given any specific reasons Jor not
dispersing the said amount and the DGO has
misappropriated the said amount and thereby
Jailed to maintain absolute integrity and
devotion to duty, which act is unbecoming of a
Government Servant and thus committed mis-
conduct as enumerated U/R 3(1)(i) to (iii) of
Karnataka Civil Service (Conduct) Rules, 1966.
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20. My finding on the above point is held in the “Affirmative” for
the following:

:: REASONS ::

21. Point No-1:- The case of the Disciplinary Authority in brief is
that,

The complainant by name Sri. Ranganatha C S/o Chikkanna
resident of Tumkur has been examined as PW-1. The complainant is
the son of one of the beneficiaries under the Swacha Bharath
Abhiyana Scheme, by name Smt. Jayamma. He states that, he knows
the DGO and she was working as PDO of Bijjavara Grama
Panchayath of Madhugiri Taluka. In the year 2013-14 under the
Swacha Bharath Abhiyana Scheme, in the Village B.C Palya of
Bijjavara Grama Panchayath limits, three beneficiaries by name Smt.
Sannahanumakka, Smt. Narasamma and Smt. Jayamma were
selected for grant to construct toilets in their houses. Each
beneficiary was entitled for the grant of Rs.8,900/-. However the
DGO had issued the cheque in the name of each beneficiary for Rs.
4,700/- each only. She has not paid the balance amount of
Rs.4,200/- each. The complainant further states that, though they
approached DGO several times, she has not given proper replies and
the remaining amount was not paid. They approached the Executive
Officer, Taluka Panchayath, Madhugiri. However no action was
taken by the Taluka Executive Officer also. Thereafter his mother
Smt. Jayamma approached the Chief Executive Officer, Zilla
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Panchayath, Tumkur and lodged a complaint. However, the Chief
Executive Officer, Zilla Panchayath, Tumkur, also did not take any
action and the remaining amount was not paid. Due to the
irresponsible behavior of the DGO, he was constrained to lodge the
complaint before this institution. He identifies the complaint at
Ex.P-1 and Form No-I and II at Ex.P-2 and P-3 respectively. PW-1
along with complaint has produced certain documents, they are

totally 7 pages which have been commonly marked as Ex.P-4.

22. PW-1 further states that, thereafter he has received from this
institution the copy of the comments of DGO and the documents
furnished by the DGO. The comments of the DGO have been marked
as Ex.P-5. The complainant has given his rejoinder along with
documents. The rejoinder along with documents have been marked

as Ex.P-6. PW-1 has been cross examined by the Advocate for DGO.

23. The DGO has got herself examined as DW-1. She states that, a
false complaint has been filed and the allegations made against her
are false. The Articles of Charge framed against her are false and
vexatious and they are not maintainable. The complainant has filed
this complaint on behalf of Smt. Sannahanumakka, Smt.
Narasamma and Smt. Jayamma only to harass her. There is no
concrete proof to implicate her and the complainant has not

approached this institution with clean hands.
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24. DW-1 further states that, she took charge as PDO of Bijjavara
Grama Panchayath on 02/04/2014. She has worked efficiently. She
has taken the initiative and deposited the amounts in the name of

beneficiaries.

25  DW-1 further states that, the Government had released the
amount under the Swacha Bharath Abhiyana Scheme and The
Mahatma Gandhi National Rural Employment Guarantee Act for the
construction of toilets. The scheme provides that every house should
have one common toilet. If the toilet is constructed as per the rules
under the scheme, then only the amount will be released as per the
guidelines and as per the slabs for the construction of toilet. DW-1
further states that, under the Swacha Bharath Abhiyana Scheme
Smt. Sannahanumakka, Smt. Narasamma and Smt. Jayamma were
selected for the scheme in B.C Palya Village and the amount has
been allotted to them as per the guidelines. She further states that,
this complaint has been filed on behalf of Smt. Sannahanumakka
and others without any authority or power. She states that, Smt.
Sannahanumakka has been paid totally Rs.9,200/- on different
dates. She further states that, Smt. Narasamma has been paid
Rs.4,700/- by way of cheque and Rs.4,500/- has also been released
under the scheme of The Mahatma Gandhi National Rural
Employment Guarantee Act. DW-1 further states that, Smt.
Jayamma has been paid Rs.4,700/- by way of cheque and
Rs.4,500/- has also been released under the scheme of The

Mahatma Gandhi National Rural Employment Guarantee Act.

%0621 =
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26. The DGO further states that, she is innocent of the allegations
made against her. A false complaint has been filed with malafide
intention only to harass her. Hence she prays for exonerating her.
DW-1 in support of her contention has produced the following

documents.

27. Ex.D-1 is the xerox copy of NBA D.C bill. On perusal of these
documents, it is observed that, the initial amount of Rs.4,700/- is
paid to the three beneficiaries by name Smt. Sannaphanumakka,
Smt. Narasamma and Smt. Jayamma. Ex.D-2 is the file pertaining
to the beneficiary Smt. Narasamma, this Exhibit consists of bill,
photographs, muster roll report, Measurement Book, estimate etc.,
Ex.D-3 is the file pertaining to the beneficiary Smt. Jayamma, this
Exhibit consists of bill, photographs, muster roll report,
Measurement Book, estimate etc., Ex.D-4 is the file pertaining to the
beneficiary Smt. Sannahanumakka, this Exhibit consists of bill,
photographs, muster roll report, Measurement Book, estimate etc.,
Ex.D-5 is the xerox copy of charge list pertaining to the charge of
PDO Bijjavara Grama Panchayath taken over by the DGO.

28. The Learned Presenting Officer has canvassed his arguments
that, the DGO has not paid the remaining amount of Rs.4,200/- to
the beneficiaries Smt. Sannahanumakka, Smt. Narasamma and Smt.
Jayamma under the Swacha Bharath Abhiyana Scheme. She has
simply given a false reason that, due to technical problems the

amount has not been credited to the accounts of beneficiaries.
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29. On the other hand the Advocate for DGO has canvassed her
arguments that the complaint has been filed only with malafide
intention to harass the DGO. The amount has been paid by the DGO
to the beneficiaries. She has drawn the attention to the documents

at Ex.D-1 to D-5.

30. I have carefully gone through the oral and documentary
evidence adduced by both the sides. In this enquiry, a complaint is
filed by Sri. Ranganatha C who is the son of one of the beneficiary by
name Smt. Jayamma of B.C Palya Village. PW-1 has stated that,
three beneficiaries were selected under the Swacha Bharath
Abhiyana Scheme, in B.C Palya Village of Bijjavara Grama
Panchayath. The DGO has paid the initial installment of Rs. 4,700 /-
each to the three beneficiaries. The remaining amount of Rs.4,200/-
has not been paid. Though he approached the DGO several times,
the amounts have been not been paid and even though he
complained to the Taluka Executive Officer and Chief Executive

Officer, Zilla Panchayath, Tumkur no action was taken.

31. On careful perusal of the defence taken up by the DGO, it is
quiet clear that, the DGO admits that, the first installment of
Rs.4,700/- was paid to each beneficiary. Due to some technical
problems the remaining amount could not be paid to the
beneficiaries. The Articles of Charge has been framed against the

DGO that, she has not paid the remaining amount of Rs.4,200 /-
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each to the three beneficiaries. She has given lame excuse that, due
to some technical problem the remaining amount could not be
disbursed. The DGO has merely stated that, due to some technical
problem the remaining amount could not be paid to the three
beneficiaries i.e. Smt. Sannahanumakka, Smt. Narasamma and Smt.
Jayamma. However, she has not explained what was the technical
problem and for how many days the technical problem prevented her
from transferring the funds to the accounts of the three beneficiaries

of B.C. Palya Village.

32. It is pertinent to note tha"c, the Government of Karnataka and
the Government of India have computerized the entire system of
payments. The beneficiaries are paid directly through money transfer
to their accounts by RTGS, NEFT etc., i.e on-line payments. No
amount is paid in cash. Even under The Mahatma Gandhi National
Rural Employment Guarantee Act the amount is paid through the
bank account or the post office account. The beneficiary should have
an account in the bank or the post office. The DGO in support of her
contention has produced the muster rolls, Estimate and M.B.Book
copies of the three beneficiaries Smt. Sannahanumakka, Smt.
Narasamma and Smt. Jayamma, which are at Ex.D-2, D-3 and D-4. I
have carefully gone through these documents. However, nowhere in
the documents the transfer of remaining amount of Rs.4,200/- is

mentioned.
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33. On careful perusal of the document at Ex.P-4, it is observed
that, the first installment of Rs.4,700/- has been paid to Smt.
Sannahanumakka, Smt. Narasamma and Smt. Jayamma vide
cheque No0s.261379, 261392 and 261396 dated 11/06/2013.
However, the DGO has not at all produced any documents to show
that, the remaining amount of Rs.4,200/- each has been paid to the
three beneficiaries. The DGO has produced several documents but
none of the documents show that, the remaining amount has been
credited to the accounts of the three beneficiaries. It is an admitted
fact that, all the amounts to the beneficiaries are paid through bank
accounts. However, the DGO has not produced the pass book copies
or bank statements of the beneficiaries to show that, the remaining

amount of Rs.4,200/- each has been paid to the beneficiaries.

34. In the comments submitted by the DGO and also in the oral
evidence, the DGO has taken up a specific contention that, due to
some technical problem the remaining amount could not be
deposited to the accounts of the three beneficiaries i.e Smt.
Sannahanumakka, Smt. Narasamma and Smt. Jayamma. As
already discuss above the Government of India and Government of
Karnataka have computerized the entire system of fund transfer to
the beneficiaries under different schemes. The Swacha Bharath
Abhiyana Scheme implemented by the Government of India is also
fully computerized and the funds are credited directly to the
accounts of the beneficiaries. The DGO has paid the first installment
of Rs.4,700/- by way cheque. The remaining amount should have
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been transferred by on-line method directly to the accounts of
beneficiaries. The DGO has given an explanation that, due to
technical problem the remaining amount could not be transferred.
However, the DGO has not properly explained what is the technical
problem and for how many days the technical problem persisted.
The fund transfers under the various schemes have been
computerized by the Government and the entire on-line process is
monitored by separate department. If there are any technical errors
or glitches they are immediately rectified within one or two days. The
DGO has given a vague reason that, there was a technical problem.
She has not elaborated on the technical problem and for how many
days the problem persisted. The reason given by the DGO is not
acceptable. The DGO has paid the first installment only to the three
beneficiaries Smt. Sannahanumakka, Smt. Narasamma and Smt,
Jayamma. However, she has failed to pay the balance amount of
Rs.4,200/- each. Even if the remaining amount was to be paid
under The Mahatma Gandhi National Rural Employment Guarantee
Act, the DGO has not produced any documents to show that, she has
paid the remaining amount as per the guidelines. Hence, for all
these reasons, I am of the opinion that, the DGO has given a lame
excuse that, there was technical problem. She has not explained
what was the technical problem and for how many days it was
persisting. The DGO has unnecessarily delayed the payment of
balance amount of Rs.4,200/- each to the beneficiaries and she has
not given any satisfactory answer for the delay. Hence, the conduct

of the DGO amounts to misconduct.
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S5 For the reasons stated above the DGO, being the
Government/Public Servant has failed to maintain absolute integrity
besides devotion to duty and acted in a manner unbecoming of
Government servant. On appreciation of entire oral and
documentary evidence 1 hold that the charge leveled against the
DGO is established. Therefore, 1 answer point No.l in the
“Affirmative .

:: ORDER ::

The Disciplinary Authority has proved the
charge against the DGO Smt. Almas, Panchayath
Development Officer, Bijjavara Grama Panchayath,

Madhugiri Taluk, Tumkur District.

36. This report is submitted to Hon’ble Upa Lokayukta-2 in a sealed

cover for kind perusal and for further action in the matter.
Dated this the 28" day of August 2019

(Patil Mohan r \g}\ximanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore
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ANNEXURES

Witness examined on behalf of the Disciplinary
Authority

PW-1: Sri. Ranganath C (Original)

Witness examined on behalf of the Defence

DW-1: Smt. Almas (Original)

Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: Complaint (Original)
Ex. P-1(a) : Signature of the complainant.

Ex.P-2: Form No-1(Original)
Ex. P-2(a) : Signature of the complainant.

Ex. P-3: Form No-II (Original)
Ex. P-3(a) : Signature of the complainant.

Ex.P-4: Endorsement dated 19/11/2015 and
connected documents (Total 7 pages)
(Xerox copies)

Ex.P-5: Comments of DGO, page no.66 Original,
page no.67-71 certified copies.

Ex.P-6: The Rejoinder of the complainant
(Original)

Ex.P-6(a): Signature of the complainant.
Documents marked on behalf of the DGO

Ex.D-1: The Xerox copy of NBA D.C bill.

Ex.D-2: The file pertaining to the beneficiary
Smt. Narasamma this Exhibit consists of bill,
photographs, muster roll report,
Measurement Book, estimate etc., page no.
75-76 xerox copy, page no.77 colour

XEerox copy, page no.78-97 xerox copies.

Ex.D-3: The file pertaining to the beneficiary Smt.
Jayamma this Exhibit consists of bill, photographs,
muster roll report, Measurement Book, estimate etc.,
page no.98-99 xerox copies, page no.100 colour
Xerox, page no.101-118 xerox copies.
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Ex.D-4: The file pertaining to the beneficiary Smt.
Sannahanumakka this Exhibit consists of

bill, photographs, muster roll report, Measurement
Book, estimate etc., page no.119-120 xerox copies,
page no.121 colour xerox, page no.122-142

Xerox copies.

Ex.D-5: The xerox copy of charge list pertaining to
the charge of PDO, Bijjavara Grama Panchayath
taken up by the DGO (xerox copies)

Dated this the 28" day of August 2019

(Patil MohanK@{y himanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore






KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/709/2017/ ARE-13 Maulti Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001.

Dated 31.08.2019.

RECOMMENDATION

Sub:- Departmental inquiry against Smt.
Almas, Panchayath Development Officer,
Bijjavara Gram Panchayath, Madhugiri Taluk,
Tumkur District- reg.

Ref:- 1) Government Order No. RDP 248 GPS
2017 dt.06.04.2017 & Corrigendum dt.04.09.2017.

2) Nomination order No. UPLOK- 2/DE /709/
2017 dated 27.05.2017 of Upalokayukta, State
of Karnataka.

3) Inquiry report dated 28.08.2019 of Additional

Registrar of Enquiries-13, Karnataka
Lokayukta, Bengaluru.

The Government by its order dated 06.04.2017 &
Corrigendum ~ dt.04.09.2017, initiated the disciplinary
proceedings against Smt. Almas, Panchayath Development
Officer, Bijjavara Gram Panchayath, Madhugiri Taluk,

Tumkur District [hereinafter referred to as Delinquent

7



Government Official, for short as ‘“DGQ’] and entrusted the

departmental inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-
2/DE/709/2017 dated 27.05.2017, nominated Additional
Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of
misconduct said to have been committed by her. Subsequently,
by Nomination Order No. UPLOK-1&2/ DE/ Transfers/2018
dated 06.08.2018 nominated Additional Registrar of Enquiries-
13, Karnataka Lokayukta, Bengaluru, as the Inquiry Officer to
continue departmental inquiry against DGO for the alleged

charge of misconduct, said to have been committed by her.

3. The DGO Smt. Almas, Panchayath Development
Officer, Bijjavara Gram Panchayath, Madhugiri Taluk,
Tumkur District, was tried for the following charge:-

‘UHodB TTerd JFPBCTEE Hexbe. IR, BOIOODT®

R WRTO, wymed MEd Hoseobhs, DGHND Toergs,
BBed 2g, B dexd) xS MmEd Hoseodhead @.d
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oYy EETY 2013-14 Se moesd [gd eRUS  @odeN
odeeasohd deshd ey By, e ST TA VY DRy dexd S
20, 3361} Foewad davesee @I@Wen JeTo de.8.900/~
ahwes BNBoleNE), wwdy Be.4,700/- o, 85° BeeT
PevorhgIdrie 30030} 25370 e T BRTBITTAD
HoTBRVIORE DOX® 20T B0w) 2D0OFE. &BB, VYT
350.4,200/- ToReTte PR TOW DOKOT. Qed)-
003 TFED FOBCA Be OBBRY, 2T, B0 To03T
soderuor wRmR WRNE SelysoenmeN dBIw, €T30,
odres3 Bo08T TOOLROW TeO Brd Fedy o e
odrom)3e ﬁﬁadwdab& 3w JeR)-uwmod3 ©eed JeF3D
- Beahd gy BT, - ez d  ITvRYy DBy ez . 200,
33013 FPesoead  AQOETED Fseedh0r o rBaded
ERVIALINA VY gedBe  DdBodeeriBRIBHOOB F3e e
peBBTOTSed. Jewd) TTED Segdgoenay), Qb TIeTy
T30l TWODREE 53€d5 &agai)aba 300036, ToBIERDT
Jed3  3VBB  Bedody SBRBROBE), Booc 3B ©GoED
Sewo (VGSeN) Qobeesy 1966 3 3 (i) dow (i) e
Q00FVODRY, YPOYOHD RDIEBS  BOR, gde e300
Giplakplelal [008 DesetBriesBSedord ve Deemotoens.”

4.  The Inquiry Officer (Additional Registrar of Enquiries-
13) on proper appreciation of oral and documentary
evidence has held that, the Disciplinary Authority has
‘proved’ the above charge against the DGO Smt. Almas,
Panchayath  Development Officer, Bijavara Gram

Panchayath, Madhugiri Taluk, Tumkur District.

5  On re-consideration of report of inquiry, I do not find

any reason to interfere with the findings recorded by the
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Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6.  As per the First Oral Statement furnished by the
Inquiry Officer, DGO Smt. Almas, is due to retire from

service on 31.07.2044.

7. Having regard to the nature of charge ‘proved’ against
Smt. Almas, Panchayath Development Officer, Bijjavara
Gram Panchayath, Madhugiri Taluk, Tumkur District,

i) it is hereby recommended to the
Government to impose penalty  of
‘recovering a sum of Rs.8,400/- from the
salary and allowances payable to DGO Smt.
Almas, and also to defer her promotion for
four years whenever she becomes eligible for
promotion.”

8. Action taken in the matter shall be intimated to this
Authority.

Connected records are enclosed herewith.

.
(JUSTICE N. ANAND )
Upalokayukta,
State of Karnataka.
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